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Date : 19.4.1990

Per : Hon'ble Mr. N. Dharmadan .. Judicial Member
*he grievance of the épplicant in this case
is thatihe hes been transferred from Dahod to Village
Jekot aﬁd that it causes great inconveniences and it
is agaimst the circulars and guide lines dealing with
the transfer. Hence, he is challenging the transfer
order on various grounds. He submitted that he has
only 2 years to retire and it would be inconvenient
for the | studies of his children. He also further
submitt@d that his continuance in the place in which

he is ngw working is necessary for maintaining the

family TCSNWM ) Aoma b fferd 4

2e 4pwever, these are all matters which should
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have been placec by the applicant before the respondents
for considefation in the first instance instead of
apprcachingfthis Tribunal: aid attacking the transfer,

st this stage, according to us, this application is

B

pre-mature dnd it can be disposed of with a direction
that the apgllicant will file a detailed representation
stating all |his grievance before the second respcocndent

)

within A:W%Fk$from today, If such a representation is

filed, the second respondent shall consider ARG Adspose by

‘ o< the same |taking into consideration his grievances and

the averment@ in this application and dispose of the

same in the }ight of the relevant guide lines and circulars
dealing withithe transfer within a period of six weeks

from the daté of receipt of such a representation. The
second respoﬁdent rmay also consicder the reguest of the
applicant to continue in the msantime in the present place
in which he hmow working until he takes a decision in

this behalf gnd the disposal of the above representation

in accordanceg to the law, With this direction, we dispose

; i i
. of the applidption. There will be no order as to costs.
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